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Comprehensive Report in compliance to the order dated 18.01.2024 (Uploaded on 12.02.2024) 
passed by the Hon’ble National Green Tribunal in the matter of Sachin Tomar Vs State of  Uttar 
Pradesh in O.A. No.369/2022 

 
1. Background 

  In the present O.A No 369/2022, the applicant has filed complaints regarding pollution 
being caused by M/s Titawi Sugar Complex, Titawi, Muzaffarnagar. Previously, the Joint Committee 
comprising the officials of CPCB, UPPCB and District Administration inspected the industry on 
20.12.2022. During inspection, violations were found in the industry in reference to which the joint 
committee submitted the joint report before Hon’ble Tribunal with recommendations. In reference 
to the violations found, UPPCB Head Office, Lucknow vide letter dated 23.01.2023 issued show 
cause notice against the industry along with direction for imposition of Environmental 
Compensation until found complying with the above recommendations of the joint committee.  

The industry vide letter dated 01.02.2023 has informed the UPPCB that the unit has 
complied with all the violations which were noted by the joint team. The industry was inspected on 
25.02.2023 and 21.09.2023 and it was verified that the industry has complied with all the 
recommendations submitted by the joint committee/show cause issued by UPPCB. In reference to 
the above, Environmental Compensation of Rs 20.10 Lakh was imposed on the industry for the 
period of non-compliances and the same has been deposited by the industry.  

The above compliance report was submitted by the UPPCB before the Hon’ble NGT vide 
letter no H01545/C-3/NGT-290/2023 dated 05.10.2023. On addition to it, a short affidavit was also 
filed by the unit (Respondent No. 4) before Hon’ble Tribunal stating that the recommendations/ 
compliance of directions, issued to the unit vide show cause dated 23.01.2023 by UPPCB, unit has 
complied with all the recommendations, also stating that the unit has even largely invested for 
afforestation programs and for strengthening environmental compliances.  

Hon’ble NGT, on submission of the report and representation of the unit, issued directions 
on 06.10.2023 directing the committee to verify the compliances made by respondent no. 4 as 
mentioned in its reply. Further, directions were given to District Magistrate, Muzaffarnagar to 
constitute a Joint Committee of the officers to verify that no industrial effluent is discharged by any 
of the industry operating in Muzaffarnagar in storm water drain and directing the UPPCB to 
monitor the quality of the water reaching the river. 

With regard to recommendations submitted by the joint committee, UPPCB had earlier 
inspected the industry and verified that the recommendations have duly complied by the industry 
and the report was submitted before the Hon’ble NGT vide report dated 05.10.2023. In regard to 
the short reply submitted by the industry mentioning the plantation carried out by the unit and 
regarding the activities carried out through CSR, the UPPCB inspected the unit on 11.01.2024. 
During inspection, it was observed that unit has complied with all the activities as mentioned in the 
unit’s reply. In compliance to the inspection of all the industries by the joint committee of District 
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Administration and UPPCB to check if any type of effluent is being discharged in storm water drain, 
inspections were carried out of total 57 industries between dates 05.01.2024 to 10.01.2024. As per 
the inspection, it has been verified that treated/untreated water is not being discharged into storm 
water drains by any water intensive industry. The joint committee has submitted it’s report before 
the Hon’ble Tribunal on 16.01.2024.  

Further, the Hon’ble Tribunal observed in order dated 06.10.2023 that they have 
encountered several similar conditions before where the project proponents enter into agreements 
with the third parties for disposal of fly-ash which are reporting compliance by submitting that the 
fly-ash is being disposed off in low lying areas. The Hon’ble Tribunal observed that since fly-ash 
generated by coal based industries contains harmful heavy metals, it is appropriate that the same is 
not utilized for filling of any agricultural areas and utilized by cement or brick making industry. 
Accordingly, vide order dated 06.10.2023 Hon’ble Tribunal directed the Member Secretary, UPPCB 
to file an affidavit mentioning the mechanism evolved for verifying the development of green belts 
and disposal of fly-ash by the project proponents in accordance with the EC/consent conditions. In 
compliance thereof Affidavit dated 15.01.2024 of Member Secretary UPPCB was filed vide email 
dated 16.01.2024, wherein it was submitted that the site verification of development of Green 
Belts and disposal of fly ash by the project proponent in accordance with EC/consent conditions 
was covered in the inspection done by Regional Offices UPPCB. The matter related to disposal of fly 
ash in low lying area is also covered by this Tribunal in O.A. No. 744/2022 Moharram Ali Versus 
State of U.P. with O.A. No. 277/2021 Liyakat Ali Versus State of U.P. 

 

Latest Order of Hon’ble National Green Tribunal dated 18.01.2024 (Uploaded on 12.02.2024) in 
O.A. No.369/2022 

 The Hon’ble National Green Tribunal, after considering the joint report dated 16.01.2024, 
compliance affidavit submitted by the unit dated 16.01.2024 and affidavit submitted by Member 
Secretary, UPPCB dated 15.01.2024 have disposed off the O.A with the following directions:- 

“………………67. In view of the above discussion, the original application is disposed of with the 
following directions:-  

(i) UPPCB shall verify factual position regarding utilization of treated industrial and domestic 
effluent for irrigation by respondent no. 4 and to ensure that 100 % treated effluent, whether 
industrial or domestic, is utilized by respondent no. 4 for irrigation and not discharged in 
storm water drain;  

(ii) UPPCB shall also ensure compliance of order dated 06.10.2023 to the extent that no industrial 
effluent is discharged by any of the industry operating in Muzaffarnagar in storm water drain, 
quality of water reaching the river shall be monitored and appropriate action shall be taken 
against the defaulting industries; 

(iii) Fly Ash generated by coal contains harmful heavy metals, therefore, shall not be utilized for 
filling of any agricultural area and would be utilized by cement or brick making industries. 
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Member Secretary, UPPCB shall ensure compliance and monitoring of the above direction;  

(iv) UPPCB shall finalize mechanism for proper disposal of fly ash by all air polluting industries 
within six months and submit Report.  

(v) UPPCB shall examine the manner in which fly ash is disposed of/being disposed of by 
respondent no. 4 and if it is not complying the norms and directions, take appropriate 
remedial, punitive and preventive action in accordance with law;  

(vi)  UPPCB and Divisional Forest Officer, Muzaffarnagar shall find out whether the condition of 
minimum 33% of the land to be utilized for plantation purpose has been complied by 
respondent no. 4 and if not it shall take appropriate action under law against respondent no. 
4 including assessment of environmental compensation;  

(vii) Respondent no. 4 is directed to deposit the environmental compensation of Rs. 22,10,000/-, if 
not already deposited, within two months;  

(viii)  State of Uttar Pradesh and UPPCB shall take steps for recovery and utilization of the amount 
of environmental compensation imposed.  

(ix) UPPCB shall prepare an Action Plan for utilization of environmental compensation and 
execute the same for restoration of environment in the area surrounding respondent no. 4 
unit by carrying out plantation and such other remedial measures, if necessary, in consultation 
with the District Magistrate, Muzaffarnagar, Divisional Forest Officer, Muzaffarnagar and 
District Environmental Committee, Muzaffarnagar.  

(x) UPPCB shall prepare Action Plan for utilization of the amount of environmental compensation, 
and to execute the same in accordance with the statutory provisions, directions by the Hon’ble 
Supreme Court of India and this Tribunal and the guidelines issued by the CPCB and adopted 
by UPPCB.  

68.  Reports/Action Plan as directed above be filed within six months by email at judicial-
ngt@.gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of 
Image PDF……………………..” 

 

Compliance report for the directions issued by Hon’ble Tribunal in O.A no 369/2022 (Disposed 
off) on 18.01.2024 (Uploaded on 12.02.2024) 

 

Direction (i) 

UPPCB shall verify factual position regarding utilization of treated industrial and domestic 
effluent for irrigation by respondent no. 4 and to ensure that 100% treated effluent, whether 
industrial or domestic, is utilized by respondent no. 4 for irrigation and not discharged in storm 
water drain;  
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Compliance: - 

 In compliance to the direction, Officials of UPPCB, Muzaffarnagar inspected the unit on 
18.06.2024. During inspection, all records pertaining to amount of effluent generated, amount of 
effluent recycled for irrigation after treatment, amount of effluent recycled for plantation 
purposes, amount for effluent after treatment recycled back to process, amount of domestic 
sewage generated and amount of sewage recycled for irrigation/plantation was collected by the 
inspecting authority for a period from February, 2024 till June 2024.  

Usage of Treated effluent and sewage: - The unit has installed flowmeter at the inlet of the ETP 
and STP and outlet of ETP and STP on the recycled pipeline going for irrigation purpose and 
plantation purpose. Following are the conclusion regarding recycling of effluent :- 

Effluent Treatment Plant : 

Month Average effluent 
discharged 
(KL/Month) 

Average of treated 
effluent recycled 

(Irrigation/ Plantation/ 
Process) 

% recycled 
(KL/Month) 

Gap in 100% 
recycling of 
effluent and 

sewage 

Feb’ 24 20272 13145 64.84 35.16 
March’24 20346 16830 82.71 17.29 
April’24 19571 10672 54.52 45.48 
May’24 7660 6961 90.8 9.2 
June’ 24 0 0 0 0 
 
Sewage Treatment Plant : 
 

Month Average sewage 
discharged 
(KL/Month) 

Average of treated sewage 
recycled (Irrigation/ 
Plantation/Process) 

% recycled (KL/ 
Month) 

Gap in 100% 
recycling of 

sewage 

Feb’ 24 1200 1200 100 0 
March’24 1150 1150 100 0 
April’24 1350 1350 100 0 
May’24 1370 1370 100 0 
June’ 24 1418 1418 100 0 
 
 Monthly records of generation, discharge and recycle of effluent and sewage for the last 05 
months is annexed as Annexure 1. The log book records and flowmeter readings suggests that the 
unit has modified the process and treatment level to achieve 100% since May’24 (Annexure 2).  

Direction (ii) 

UPPCB shall also ensure compliance of order dated 06.10.2023 to the extent that no industrial 
effluent is discharged by any of the industry operating in Muzaffarnagar in storm water drain, 
quality of water reaching the river shall be monitored and appropriate action shall be taken against 
the defaulting industries 
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Compliance: - 

 It is pertinent to bring in notice of this Hon’ble Tribunal that a separate O.A No 540/2023  
Niramaya Jan Utthan Sansthan Vs State of U.P. is under consideration before the Hon’ble Tribunal 
related to the industrial pollution of almost all the industries capable of generating water, air and 
Hazardous pollution. Hon’ble Tribunal had issued directions in this O.A constituting joint committee 
of CPCB, UPPCB, MoEFCC, Ground Water Department and District Administration to carry out 
inspections of all the polluting industries, assess pollution in drains and rivers and submit the action 
taken report.  

 In compliance to the same, the joint committee carried out several inspections between 
27.12.2023 to 17.01.2024. During inspections, mapping of all the industrial drains were also carried 
out along with sample collection of the effluent in drains, in concerned river (Kali West and Hindon) 
and industrial effluent samples from different parts of the process. 

The joint report has been submitted before the Hon’ble Tribunal. Out of Total 32 identified 
industries, following industries were found non- complying with the standards, details as below:- 

S. 
No.  

Name of the Industry Type of 
Industry 

Violation 
found 

Action Taken against the 
unit 

Remarks 

1.  M/s Alpana Papers Pvt. 
Ltd. Jolly Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

2.  M/s Meenu Paper Pvt. 
Ltd., Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

3.  M/s Garg Duplex & 
Paper Mills Pvt. Ltd., 
Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

4.  M/s Bindlas Duplex Ltd. 
Unit-1, Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 
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norms 
5.  M/s Bindlas Duplex Ltd. 

Unit-2, Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

6.  M/s Agarwal Duplex & 
Board Mills Ltd., Bhopa 
Road, Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

7.  M/s Silverton Paper 
Ltd. Unit-2, Bhopa 
Road, Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

8.  M/s Tehri Pulp & 
Papers Ltd., Unit-1, 
Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

9.  M/s Tehri Pulp & 
Papers Ltd., Unit-2, 
Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

10.  M/s S.K. Papers Ltd., 
Jolly Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

11.  M/s Silvertoan Pulp & 
Paper (Unit-2) Bhopa 
Road, Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 

- 
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found 
beyond the 
norms 

30,000/- per day for 
violation period  

12.  M/s Silverton Paper 
Ltd. Unit-1, Bhopa 
Road, Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

13.  M/s Mahalaxmi Kraft & 
Tissues, Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

14.  M/s Orient Board & 
Paper Mill Pvt. Ltd., 
Jansath Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

15.  M/s Genus Papers & 
Board Ltd. (Unit-2), 
Jansath Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

16.  M/s Shakumbari Pulp 
& Paper, Bhopa Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

17.  M/s Siddheshwari 
Industries Pvt. Ltd., 
Jansath Road, 
Muzaffarnagar 

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

18.  M/s Triveni Engg. & 
Industries (Alco 

Pulp & Paper Pollutant 
Parameters 

Show cause notice issued 
u/s 33A of Water Act 1974 

- 
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chemical complex), 
Bhikki Bilaspur, Jolly 
Road, Muzaffarnagar  

in treated 
effluent 
found 
beyond the 
norms 

as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

19.  M/s Triveni Engg. & 
Industries Ltd., (Sugar 
Unit), Khatauli, 
Muzaffarnagar  

Pulp & Paper Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

20.  M/s Saral Chemtech 
LLP, Jansath Road, 
Muzaffarnagar 

Pharmaceutic
al  

Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
20,000/- per day for 
violation period  

- 

21.  M/s Magma Industries, 
Beghrajpur, 
Muzaffarnagar 

Pharmaceutic
al 

Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 
 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
20,000/- per day for 
violation period  

- 

22.  M/s Gulshan Polyols 
Ltd., Jansath Road, 
Shernagar, 
Muzaffarnagar 

Food 
Processing  

Pollutant 
Parameters 
in treated 
effluent 
found 
beyond the 
norms 

Show cause notice issued 
u/s 33A of Water Act 1974 
as amended with 
imposition of E.C. of Rs. 
30,000/- per day for 
violation period  

- 

 
The detailed survey was conducted by the joint committee for assessing pollution load in 

drains and rivers which was submitted before the Hon’ble Tribunal in O.A No 540/2023  Niramaya 
Jan Utthan Sansthan Vs State of U.P. Further, during inspection of joint committee, no effluent was 
found being discharged in the storm water drain. 

Direction (iii) & (iv) 

Fly Ash generated by coal contains harmful heavy metals, therefore, shall not be utilized for 
filling of any agricultural area and would be utilized by cement or brick making industries. 
Member Secretary, UPPCB shall ensure compliance and monitoring of the above direction; 
UPPCB shall finalize mechanism for proper disposal of fly ash by all air polluting industries 
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within six months and submit Report.  

Compliance: - 

Practice of disposal of fly ash through contractors at nearby low lying areas is not an 
effective and eco friendly mechanism because generally it is observed that the fly ash is being 
dumped on the agriculture land without having sprinklers and covering the agriculture land 
boundary by green covers for arresting the fly ash from traversing in nearby residential areas.   

 In compliance to the directions of Hon’ble Tribunal dated 06.10.2023, Mechanism for 
scientific disposal of fly ash has been prepared and the same was submitted before Hon’ble 
Tribunal by Member Secretary, UPPCB, Lucknow in form of report and is annexed as 
Annexure 3.  

 Regarding effective compliance and monitoring of proper disposal of fly ash by industries 
as per the mechanism prepared by UPPCB, following actions have been taken by UPPCB:- 

i) The mechanism prepared by UPPCB for proper disposal of fly ash in the State has 
uploaded on website www.uppcb.com and have asked the stakeholders for comments, 
however, till now, no response has been received.  

ii) Member Secretary vide letter No.  H14971/C-3/NGT-290/2024 dated 29.07.2024 has 
issued directions to all the Regional Officers, to all coal based industries operating in 
their jurisdiction w.r.t the mechanism prepared by the Board (Annexure-4).   

 Industries to ensure that there is no involvement of a third party/contractor for collection 
and disposal of fly ash generated. Instead of disposing/dumping the fly ash on land at 
several agriculture land/low lying areas on day to day basis, industries to install dedicated 
silos for storage of dry fly ash silos for at least sixteen hours of ash based on installed 
capacity and it shall be reported to UPPCB on quarterly basis.  

 Proper agreements/MOU needs to be signed between industries directly with the Cement 
industry/brick kilns/fly ash manufacturing units etc. The industry shall also submit the total 
quantity of fly ash being sent to users which shall be verified by UPPCB cross verifying the 
quantity utilized by the users.  

 CPCB has authorized the auditors from various technical and recognized institutions for 
carrying out the fly ash audits. Industries to involve those authorized auditors for carrying 
out fly ash audit and submit the audit report to UPPCB on regular Quarterly basis. Scope of 
fly ash Audit shall include verification of ash generation data, verification of fly ash and 
bottom ash utilization data based on records of coal receipts/manifest etc for average ash 
content of coal and comparing records submitted by the industry.  

 If industry is found non- compliant in audit, difference in quantity of fly ash generated and 
quantity utilized under agreement between generators and users, then UPPCB shall initiate 
action against those industries within fifteen days of receipt of audit report. 

 Industry shall only adopt the mechanism of filling of low lying areas with ash only on the 
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construction sites, Road Laying etc   (Govt, Semi Govt, Private) which have been approved 
by UPPCB, CPCB or other authorized departments.  

 Non-compliant industries shall be imposed with an environmental compensation on per ton 
basis for unutilized ash during the end of financial year based on the annual reports 
submitted  

 The ash generated from coal shall be utilized only for (i) Fly ash based products viz. bricks, 
blocks, tiles, fibre cement sheets, pipes, boards, panels and construction of Dams; (ii) 
Cement manufacturing, ready mix concrete; (iii)Construction of road and fly over 
embankment, Ash and Geo-polymer based construction material;(iv) Filling up of low lying 
area on the construction sites, Road Laying etc (Govt, Semi Govt, Private) which have been 
approved by UPPCB, CPCB or other authorized departments (v)Filling of mine voids; (vi) 
Manufacturing of sintered or cold bonded ash aggregate (vii) Export of ash to other 
countries;  

Direction (v) :-  

UPPCB shall examine the manner in which fly ash is disposed of/being disposed of by 
respondent no. 4 and if it is not complying the norms and directions, take appropriate 
remedial, punitive and preventive action in accordance with law;  

Compliance: 

Industry vide letter dated 11.07.2024 has submitted complete details of fly ash 
generation, utilization and disposal for the last 5 Months (Feb’ 24 till June 24). After scrutiny 
of the documents, Officials of UPPCB Muzaffarnagar on inspection dated 16.05.2024 has 
verified the documents and accordingly it has been observed that, the industry is not 
disposing off fly ash in low lying areas but utilizing it for nearby Brick Making, road 
construction, etc 

Direction (vi) 

UPPCB and Divisional Forest Officer, Muzaffarnagar shall find out whether the condition of 
minimum 33% of the land to be utilized for plantation purpose has been complied by 
respondent no. 4 and if not it shall take appropriate action under law against respondent no. 
4 including assessment of environmental compensation;  

Compliance:- 

 In compliance of above directions, joint committee comprising of officials from Forest 
Department and UPPCB jointly inspected the industry on dated 16.05.2024. Report Annexed as 
Annexure-5. 

During inspection, joint committee has observed that the unit has not covered 33% 
of land for plantation purposes. In reference to the violation observed, Regional Officer, 
Muzaffarnagar vide letter no 377/C/T-1/MZR/2024 Dated 10.07.2024 issued letter to Head 
Office, UPPCB for recommending to issuing show cause notice along with environmental 
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compensation. Head Office, UPPCB has issued show cause notice to the industry vide letter 
no H15114/C-3/Vayu-208/M.Nagar/2024 dated 01.08.2024 (Annexure 6). 

Direction (vii) 

Respondent no. 4 is directed to deposit the environmental compensation of Rs. 
22,10,000/-, if not already deposited, within two months;  

Compliance :-  

 The industry has deposited the environmental compensation of Rs 22,10,000/- to UPPCB, 
proof submitted by the industry is annexed as Annexure 7. 

Direction (viii & ix) 

State of Uttar Pradesh and UPPCB shall take steps for recovery and utilization of the 
amount of environmental compensation imposed.  

UPPCB shall prepare an Action Plan for utilization of environmental compensation and use  
the same for restoration of environment in the area surrounding respondent no. 4 unit by carrying 
out plantation and such other remedial measures, if necessary, in consultation with the District 
Magistrate, Muzaffarnagar, Divisional Forest Officer, Muzaffarnagar and District Environmental 
Committee, Muzaffarnagar.  

Compliance: - 

 Respondent No 4 has already deposited the EC of Rs 22,10,000/, and for utilization of the EC 
deposited for restoration of environment, Regional Officer, Muzaffarnagar has issued directions to 
the unit to comply with the following action plan :- 

a) Afforestation required around the boundaries of the industry facing towards the nearby 
residential area. However, Unit to first plant the trees to complete 33% area of the land for 
afforestation. 

b) Unit shall install automatic water sprinklers near the area prone to dust/ air pollution to 
curb the pollution.  

c) Unit shall arrange for deep de silting of the drain and concerned stretch of river for removal 
of sludge and free flow of the drain/river. 

d) All the recycling pipe lines in the unit shall be colored green for better understanding of 
quantity of water being recycled.  

e) Unit shall install automated oil skimmer in the ETP 

f) Unit shall plant trees by Miyawaki process in nearby open areas as per availability. 

g) Preparation of wetland/pond for recharge of ground water 

 

  In reference to the above, compliance letter has been submitted by the industry on dated 
11.07.2024 (Annexure-8), details of which is given below :- 
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Action taken for 
utilization of EC 

for restoration of 
environment 

Estimated cost 
(in Lakh) 

Completed/Not 
completed 

Time line 
required for 
compliance 

Remarks 

04 Nos. New Rain 
Water Harvesters  

10.00  Not Completed  Nov. 2024  In Factory 
Compound  

Plantation of 
5000 Trees  

3.00 Not Completed Sep. 2024  In Factory & 
nearby areas  

Khusro drain & 
pit cleaning  

2.00 Under Process  Sep. 2024 -  

Pond Cleaning  5.10 Not Completed Oct. 2024  Nearby areas  
 

The estimated proposals to be taken by the industry for restoration of environment have 
also been consulted with District Magistrate, Muzaffarnagar and DFO, Muzaffarnagar. 
Proposal has been accepted by the authorities.  

Direction (x) :-  

UPPCB shall prepare Action Plan for utilization of the amount of environmental 
compensation, and to execute the same in accordance with the statutory provisions, 
directions by the Hon’ble Supreme Court of India and this Tribunal and the guidelines issued 
by the CPCB and adopted by UPPCB.  

Compliance 

With respect to utilization of EC deposited to UPPCB for restoration of environment, It is 
suggested that the violator industry shall itself utilize amount of EC deposited to UPPCB. 
After activities carried out by the defaulter unit and utilization of EC, verification of the 
same shall be conducted by UPPCB to ensure that the defaulter unit has utilized EC for 
effective restoration of Environment. Only after satisfactory work done by defaulter unit , 
UPPCB shall release the same amount of EC to the unit which was submitted to UPPCB. 
Following works can be taken up by the defaulter unit for utilization of EC and effective 
restoration of environment :-  

a) Afforestation required around the boundaries of the industry facing towards the nearby 
residential area. However, Unit to firstly plant trees to complete 33% area of the land for 
afforestation. 

b) Unit shall install automatic water sprinklers near the area prone to dust/ air pollution to 
curb the pollution in nearby areas. 

c) Unit shall arrange for deep de silting of the drain and concerned stretch of river for removal 
of sludge and free flow of the drain/river. 

d) All the recycling pipe lines in the unit shall be colored green for better understanding of 
quantity of water being recycled.  

e) Unit shall install automated oil skimmer in the ETP 
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f) Unit shall plant trees by Miyawaki process in nearby open areas as per availability. 

g) Preparation of wetland/pond for recharge of ground water 

Head Office, UPPCB Lucknow has uploaded the above action plan of utilization of EC on the 
website. Further, UPPCB Head Office has also issued directions to all the Regional Officers of the 
State to take necessary steps to implement the action plan for utilization of EC by the defaulter unit 
for restoration of environment. After verification by the concerned Regional Office, 
recommendation shall be sent to Head Office, UPPCB and only after approval from the Head Office, 
UPPCB, the amount deposited by the unit to UPPCB as EC shall be released to the unit.  

Therefore, the above report is submitted before this Hon’ble Tribunal for kind perusal and 
necessary action. 

                        
       (Imraan Ali)    (Ankit Singh)  
                 Env. Engineer            Regional Officer 
         UPPCB, Muzaffarnagar    UPPCB, Muzaffarnagar  
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